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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

No. O.A. 350/01542/2016 Date of order: 11.11.2019

Present © : Hon’ble Ms. Bidisha Banerjee, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Administrative Member

Chandan Sahu,

Village and Post Office - Garhbari,
P.S. Bhupati-Nagar,

District: Purba Medlmpur -72 1626
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For the Applicant Mr, B. Bhushan, Counsel

For the Respondents Mr. S. Banerjee, Counsel
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O R D E R (Oral)

Per Dr, Nandita Chatterjee, Administrative Member:

The applicant has approached the Tribunal under Section 19 of the

Administrative Tribunals Act, 1985 praying for the following relief:-

{4

a) : Do issue mandate upon the respondents their men and agent and each
of them to forthwith rescind, recall and/or withdraw the purported canceliation
of candidature vide letter dated 20.09:2016 issued by the respondents.

b} . An order directing the respondents,. each one of them, their men, agents,
staffs subordmates and assoc1ates to forthw1th appomt the applicant in
considering, xava11a11:,)‘l‘e‘“" nie?dlgal aﬁtness of the fapph'éwant coﬁémlenng the applicant
eligible for compassmhéte appointment for the landflosens T
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&'ﬁ‘i}?each one of ﬂfﬁl thelﬂﬁﬁmen, agents,

) K
c) Ans,order"dlrecnng th n:”‘pbnde
sta.ffs suboti'mnates 2 S . forthuy 2
appomt%lf’ent in any other suxtable posté}other thanithe Tracknfan,

2 il ‘q:é i 'i" ?#’q@%‘ - ‘\ oi:
d) ;ﬁﬁ? order chrec - i&tffw 12 s%ociaatésato aag:"é:’ijfti{s:?;n:l transrmt@f’ Fh.ls on’ble
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appw‘}nt the applf%an&mwsu'

mthggrade pay ofiRs 18007, ;
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€) f‘ﬁCosts of %n%ox”vﬁlmﬁ
respondents T,
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f) Such further and.Vm%thg,r oréler
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3. The subm1ss1ons;of the apphcant are thai;c@ahu otification was issued

‘«w

contentions.

S g,,-.

. - ""“***wmﬁ.a"mwwwx :
by the Railway respondents to provide employment to land losers, whose

land has fbeen acquired in the Deshpran Nandigram Railway Line Project.

-The applicant applied for recruitment as he was a land loser,

appeared‘_.at an interview held for the ‘purpose, and, thereafter, obtained

an offer letter for temporary and provisional appointment for Gr. ‘D’ post
of Trackman in Grade Pay of Rs. 1800/-. Upon his medical examination,

however,: on account of defective binocular vision, he was declared
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medically unfit in B-1 (Bee one) medical category as was required for
appointment as Trackman. The applicant represented repeatedly to the
respondent authorities on 8.1.2016, 13.6.2016 as well as on 10.8.2016
in ‘'which he sought appointment in an alternative post as he was
debr—;u'red from joining the post of Trackman, being medically unfit in B-1
(Bee one) medical category.

4. The respondents, however vxde their communication dated

20.9.20 16, referred to one apphcatlon;purportedly dated 16.8.2016 from

he had expre%%_?&d’ﬁils* d1s1nterest,m--accept1ng

such ofﬁéﬁbf a%“pomtment

SRS

o llc Gernteral M‘annJer S.E. RIJ
T, 11, GQarden Rcach
. Konmta - 700043

.'1 IR

2.'Thée Chatrman, ~

s Reilivay Recruitmert Cell;
- :Qarden - Reach..
l{olkata 700043

‘.,

hc»Chlef Per.sonnrofﬂ
Kolkata - 700043

Y% The Divisional Railinay. M
Kt:aragp ur Division
. S.E..Riy, l{haragpur, -,
- _FO Nharagpur.' ..
‘. st Purba: Mcd(nlpur
L Pin.- 721301 '™

i O Kharagpur
lst Furba' Medlnipur

¥ Refii “Your Lotter Mend Ng. RIP-KGPIRECI 123
Land Laser lPosthg/CS/zula dated.- 3,12.2015

Ref.- Application dated - 0B:01:2016; ‘Reminder Application. datcd -
13. 06 2016 and 2nd’ chﬂnder Appllcution Petiuon datcd '20. 07 201

,7

Yy

: Applicant:-
o CHAN'DAN SAHU
© . S/O. Goutam Sahu .
-"Vill.-o-PO Garlibasi, ! .
LRS- Bhupatinagar, ' EEEE e
Dist.- Purba Medirupux ’

© Pin.- 721626 :
e
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Eéir.
. With-réfel_'ence qf:ﬂie ab@i}i‘.effgdlijé"d't‘fjrdux*p’etitionef willing withg /
jiclaim from Railway.Service. hndéi-;b‘éshab-ran Nandigram Speciaf R’aib}v’a
P1 oject. Your petitioner had gotten temporary provisional Appointment Gr. -0’
Category as Trackman Pay BondRs-5, 200 20 200/ with Grade Pay Rs.-1800/-
on dated 28.09.2015, In thiis regard yOur pemloner sat on the Medical Test
before the D.AR;M.-‘Kharagpuerision :12.2015:and: have been, declared .

'Appomtment as

in th1s cnrcumstances yourPeutxoner d plfed for anysuttabie Post be!'ore

5511, Garden'Reach.on dated -

LB 1 2016 ‘and also sent 2 nos: Remlnder Esétter before the concern Railway .
Authorlty S.E.Rly.on dated 13. 3.2016 a.nd 20 7. 2016 respectwely

' temporary appointment on dated: 28.9.201._5,19 your Gxaduate Passgd
Candidate asa ’Irackman ' '

This is to- unpossible and: hard Job and matter of prestige in- the.cuse of -

‘Officxals Rankmg job under 'Bandhan Bank' et

xzéf@-

ﬁ) ;;_'. =

T,

F I

So, your peuucner pray that you- willbe pleased and to: take necessary '

~actxon agamqt,cancelatxon the appointment process of your Land Loser

e 425

RES

SRR

?Candldate bemg Gr-D post as early as. possxble
] . Al!vthezabqve State_mentq dre true.and best of my knowledge.
w”% o o v . L Thanking-you,

¢ o Date 14.03‘2@4-6 . Yoursfaithfally

‘% o P .

Ld. Counsel for,, the respondents*ﬁould relterate, that as the

’@"c\g. ng‘é* #
S -

applicant had consciously W1thdr§”x‘i/%n his claim for appointment from
Railway service and had prayed for cancellation of appointment as land
loser candidate in Gr. D’ post, the respondent authorities have rightfully
cancelled his appointment on 20.9.2016 (Annexure A-7 to the O.A)).
S. Ld. Counsel for the applicant would vociferously agitate that he is

under instructions to submit that the said representation dated

16.8.2016 has never been submitted by the applicant and fhe entire
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representation withdrawing his claim fer appeintment as a land loser is
fabricated and forged. |

6. Upon perusing the documents annexed to his Original Application,
we find that the applicant had indeed applied for the post on the grounds
of being a land loser in Deshpran Nandigram Railway Line Project on

24.4.2012, was advised to appear on 28.8.2012 before a screenmg

comm1ttee, was thereafter re1ssued a temporary and prov131ona1 offer of

d 't;
a?i:coumtﬁﬁ of J‘h%_

appomtment as: Trackman@%n

gl

and thatz gw;e had . g ,%r% %

alter%nahg/e appomtment *%%,_,y g
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16. 8@0*1163%Annexure R”“%l ;;qz e repLy) Tévasﬁnotv‘a_'s.sued by the S"f}‘ﬁhc&nt as

t. £ ..,
becaus&e his regnind%nﬁletters Wer

£ i

and not‘qs 3f nglémdb@ 7, 2016 respectwely as'm%t:ﬁohe in BL1 to the

feply . g@

ﬁf

8. Accordmglyv We *‘Would derCt the rejg%dent Noﬂfﬂ{ namely, the

General Manager S“E M?Raﬂvvay, to exa_mmeé-"" the contents of the
L e——

representatlons dated 8.1.2016, 13.6.2016 as well as 10.8.2016

(Annexure A-6to the O.A. colly.), if received at his end, and to decide on

the scope of providing the applicant with alternative employment as per

rules, particularly, in the centext of the fact that he had been declared

medically unfit in the B-1 (Bee one) medical category. The said

respondent authority should also accord a personal hearing to the

applicant, particularly, to <clear any doubts on his purported

hel
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represen_tation dated 16.8.2016 as cited by the respondents in their
cancellation letter dated 20.9.2016. |
‘Thé said respondent authority will issue a speaking and reasoned
order in accordance with law and convey his decision forthwith
thereafter. |
Tht; entire exercise should be completed within 12 weeks of ‘the
date of receipt of a copy of this order

9. With these directions, the G—) A »1s dlsposedrof No costs.

{Bééi’i‘sha Banerjee)
Judicial 3] egxtber

(Dr. Nandita Chatterjee)
Administrativ%?Membe




